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ORDER 
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Fieard. Mr.S.Roy for the applicant. 

r.A.K.Choudhury, Addl.C.O.S.C. for the 

respondents. 

rfl.' 	pt 	Ltu 	1$ 

urni and within tiin 
. F. of Rs. 501. 

ieposited vide 
IPOIBD No.... 
ated  

Mr.S.Roy submits that no norms  

appear.to  have been followed in preferr-

ing respondent N0.4 for appointment by 
reverting the applicant, although he is 
senior. The question may be examined. 

H.vever since the applicant has already 
filed a departmental appealhe flegistrax 

General on 26-6-95 against the impugned 
order of revesion the O.A. can be adrri-

tted t+.-e onlyafter of period of six 

rnont.hrelapsed from the datP'fiiing the 

appeal or it is decided earlier. At this 
time the O.A. is premature&. Hence issue 
r1otice to the respondents to show cause 
as to why the O.A. not be admitted. This 
vill be subject to the result in appeal 

ktc 
if any is available then. Ileturnable on 

3-1-96, 	• 

Vice-Chaiman 

Me 1ç ' 	 im 

- / ?14  
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81-96 
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Counter affidavit on béha3.f 

ofrespondent No.4 is mend by Mr.'. 

Roy. To be listed for hearing on 1 -: 

12-2-96. 

Vice-ChairM  

	

n 	L7, 	& q1m 
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13.2.96 

? 	
I 

Mr. S.Roy for the applicant. 

Mr. A.K.Choudhury, Addl.C.G.S.C. for tl 

resp6ndent nos. 1 to 3. 

Respondent No.4 served. 

Afterg hearing Mr. S.Roy O.A. is admitted. 

Fresh notice be issued to all the 

respondents. 

• The wt4ten statement filed at this stage by 

the respondents are not sufficient to decide 

whether the assertion of the official 

respondents that the respondent No. 4 has 

• been appointed in a post reserved for ST is 

correct. Prima facie this assertion and the 

statement in Mxure-3 to written st,tement 

• official respondents dated 1.1.93 is states 

that the applicant was entertained against 

vacancy caused due to reversion of Amiya Kr. 

Saha do not sand together. The applicant in 

his rejoineder contendetr that after 31.12.93 

there were only 3 posts and therefore 

according to the roster point there was no 

post reserved for ST candidate and therefore 

appointment of respondent No. 4 on that basis 

is wrong. 

In order to understand the correct position 
'WIb 

in the light of thts reversion it will be 

necesary for the official respondents to 

place before us a detail account of the 

filling up of the post of Assistants in 

accordance with the roster point since 

(t 	9, 
: cpLJ4 
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OFFICE NOTE 	 DATE 	 COIJRT's OR'DER 

13.2.96 	beginning and to clarify the position as was 

prior to abolition of the two posts and 

thereaftert will also be necessary for them 

to clearly explain the position as was 

operating on the date of reversion of the 

applicant and promotion of respondent No. 4. 

The ofLicial respondents a].so 

	

substantiati 	their contentions by reference 

6L the roster point' vis-a-vis the post 

S 	 available and thei incumbents namely the post 

which the respondent No. 4 has been 
- 

appointed happens to be a reserved post for -

ST. While proyiding the information on the 

above points and such other materials as they 

- may desire 1e p1ace-on record on this point 

i'herespondent ,may keep in mind the principles 

enunciated by the Hon'ble Supreme Court, in the 

case of R.K. Sabharwala and Ors. Vs. State of 

Punjab and Ors. 1995(1) SC SLJ 330 (AIR 1195 

SC 1371) and the decision of the Principal 

Bench of-the Central Administrative Tribunal 

in Sri Bhika Ram Vs.Délhi Administration and 

Ors. 1996 (1) ATJ. 

The abOve information may be submitted 
in the shape of further written 
statement within 8 weeks. 

• . . 	 . 	 A copy of the written statement shall 

be served on Mr. S.Roy. The applicant 

will be at liberty to file rejoinder 

if so advised within a period of one 

month from the date of servic.e of the .5 	written statement on Mr. S. Roy. A 

0 	 copy of that rejoinder however shall 

be 	served 	on 	the 	learned Addl. 

C.G.S.C. 	Mr. 	A.K.Choudhury. 	O.A.is 

adjourned to  2.5.1996. 

Copy of the order be furnished for 

both the counsel of the parties. 

	

6~', 	/I  _~/~ - 
Member 	 S  Vice-Chairman 

trd 
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i 	 2.5.96 	Learned 	Addl.C.G.S.0 	Mllyk~ 

- 	 2 	 A.K.Choudhury is present. Time for\ 

written statement allowed as prayed for 

13 ,  -9 6 	 by him. 

T6 	 List on 11.6.96 for written 

statement and further orders. 

v) 

Member  

pg 

11.6.96 	Mr P.C.Das is present for the 

applicant. Written statent has 

been submitted • Case ready for hea-

ring. 

List for hearing on 12.7 .S6. 

4- 
Memer(A) 

S-  - 
Member (J) 

12.7.96 	 Mr. S.Roy and Mr. P.C.Das learned 

counsel for the applicant present. 

Mr. A.K.Choudhury, Addl. C.G.S.C. 

for the respondents submits tcx3ay a copy of 

letter No. 27/39/95-Ad.Iv dated 26.3.96 from 

the Registrar General of India, Census. This 

is placed on record and will be considered at 

the time of disposal of the proceeding. 

Hearing adjourned to 28.8.96. 

Mem1er (L 

trd 

28.8.96 	Mr. G.Sarma, Addl.C,G.S.C. present. 
2 	 Written statement has been submitted. 

List for hearing on 25.9.96. 

Member 
trd 

90j 
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O.A. 127/95 

25.9.96 	Mr A.K.Choudhury,Addi.C.G.S.0 
for the respondents. 

List for hearing on 12.11.96. 

Mei€ 

12.11.96 	&one present. List for hearing 
on 11.12.96. 

8.5.97 	Counsel for the parties submit 
that the case is ready for hearing. Let 
this case be listed for hearing on 
10.7.97. 

• 	 The applicant is from iIgrta1a 
the counsel are also from Agartala. Cffk 
to intimate the date of hearing to the 
applicant by registered post. 

Member 	 Vice-Chairman. 

:Ot 
./kL1'7 	 10.7.97 	 There is no representation on 

behalf of the applicant. The applicant 
1 	 has filed an application registered as 

i 	 Pisc, case praying for an order to fix 

the matter for hearing at Agartala. 

Let this case be listed. for 

	

7'7 	 hearing at Agartala. The date will be 

	

, 	 ..notifj.ed later. 

fi-,i 	 -e•; 	L - 
Jjc8-C irman -• M em be r 	• 	• 

nkm  



• for the ends of justice the case is 

zJ'adjourned to 27.8.98 for hearing. 

Registry to inform the counsel for 

the applicant. 

ME I , wpm 
Member 

pg 

0>  

Vice-Chairman 

çc 
	 7/9c 

3.997 	Let this case be listed for heárng 

at Agartala. Date will be notified later 

• ca7pL 	
A 
	 on 

Member 	 VjceChajrman 

k"'~ 

02c2 
29-6-98 Case is ready for hearing. List 

for hearing on 6-8-98. 

Meiir 	 viceChajrman 

'r- 	L 

im 

g) 	/2 

6.8.98 	There is no reoresenttion. However 

-  I 41X 1 ~'_C~' 

.--'.-" 

27.8.98 

/1 

1L 

There is no representation on behalf of 

the applicant. For the ends of justice we 

however, adjourn the case till 25.9.98. 

Office to inform the applicant accordingly. 

List on 25.9.98. 

4, 	 ':;r_~ 
1-21 

Member 	 Vice- ~Chairman  
trd 

aLl' 

25-9-98 
	

Division Bench is not available. 

tAA\ c-c9 

	 List on 21-10-98 for heari1lg. 
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21 10.98 	 Let this case be listed 

Is 	
for hearing at Agartala 	Date 

will be nOtified later pn. 

Member 	 Vice-Chairman 

t -d 

i.6J12,91 	None pre sent for the app1icnt 0  

	

(Arta1a) 	Heard Mr 40. K.Cheudhury, lezrned Addi. 

IL 6' 

/4 
-' 

C,G.S.0 for the 'responden.ts 

Judgment 4livered in open Court, 

k€ptin separate. sheets The app1icatin 
i disposed of asjnfructuz.us. NocostS 

M6ner 	. 	 VjcChajrrn 

p. 	 . 	 .. 	. 	H 

PA 

I 
r 
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Mr. S.Roy, 	 AEV(ATE FOR THE 
MfP..1Das. 	

PET IT IONER (S ) 

VERSUS 

Union of India & Ors. 	 RES POND ENT (S ) 

Mr. A.K.Choudhury, Addi. C.G.S.C. 	 ADVOCATE FOR THE 

RS POi'EENT () 

THE HON 1 BLEM. JUSTICE D.N.BARUAH, VICE-CHAIRMAN. 

THE HON'B ° LE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMEBR. 

WhetFier Reporters of local papers may be allowed 
to see the Judgernent?. 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair 
copy,oi the Judgement? 

Whether the Jtidgement is to be circulated to 
- the other Benches? 

Judgement delivered by Hon'ble Vice-Chairman. 

I 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 127 of 1995. 

Date of decision 	This the 16th day of •December,1998. 

Hon'ble Mr. Justice D.N.Baruah, \rice-Chajrman. 

Hon'ble Shri G.L.Sanglyjne, Administrative Member. 

Shri Nani Gopal Deb, 
Office of the Director of 
Census Operations, Tripura, 
Agartala 

By Advocate Mr. P.C. Das 

-versus- 

Union of India, 
represented by the Secretary, 
Ministry of Home Affairs, 
Government of India, 
New Delhi-li. 

The Registrar General of India, 
Kotah House Annexe, 
2/A Man Sirigh Road, 
New Delhi-li. 

The Director of Census Operations, 
Tripura, 
Krishnanagar Nutanpalli, 
Agartala. 

Smt. Sarbani Deb Barma, 
Office of the Director of.  
Census Operations, 
Tripura,. Agartala 

By Advocate Mr. A.K.Choudhury, Addi. C.G.S.C. 

Applicant 

Respondents 

OR D ER 

BARUAH J. (v.c.) 

In this application the applicant has challenged the 

Annexure-E Order dated 21.6.95 reverting the applicant to the 

post of Upper Division Clerk from the post of Assistant. The 

facts for the purpose of disposal are 

The applicant was Upper Division Clerk in the office of 

the Director of Census Operations, Tripura. He was promoted 

to the post of Assistant on adhocc basis by order dated 

4 	 Contd... 
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4.3.91 on the recommendation of Departmental Promotion 

• 	 Committee. After the Census Operation was over 

the applicant became suruplus and therefore he 

was reverted to his original post of Upper DIViSIOn 

Clerk. He was dissatisfied by the order. Hence 

the present application. 

We have heard Mr. 	P.C. Das1 	learned 

counsel i- appearing on behalf of the app1icart 

and 	Mr. 	A.K.Chudhury, 	learned 	Addl. 	C.G.S.C. 

appearing on behallf of the respondents. 

Mr. Choudhury submits that this application 

has become infrutuous because the applicant has 

already been promoted to the post of Assistant. 

Mr Das submits tiat the applicant was not given 

the benefit of ]iis seniority. According to the 

applicant, he wa& appointed Upper Division Clerk 

on 20.7.81. The counsel for the applicant however 

has not been ab1e to show any document or record 

that the applicant was senior to 4th Respondent. 

Applicant was pr moted on 4.3.91 to the post 

of Assistant and he 4th Respondent was promoted 

to the post of Had Clerk on the same day. On 

31.12.93 the 4th Respondent was reverted to the 

post of Upper Divjsion Clerk. On the other hand 

the applicant was reverted to the post of Upper 

Division Clerk on 12.6.95. On the same day the 

4th Respondent wasi promoted on adhoc basis to 

the post of Assjstan. The counsel for the applicant 

Contd... 
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further submits that as per the seniority list published 

on 7.10.93 4th respondent was junior to the applicant. 

Mr. Choudhury, submits that the applicant 

has already been promoted to the post Assistant on 

regular basis with effect from 27.2.1998, therefore 

the applicatilon has become infructuous. Mr. Choudhury 

further submits that on what basis the applicant claims 

seniority, has not been spelt out by the applicant. 

According to Mr. Choudhury there is no basis of the 

claim of seniority of the applicant. 

In the circumstances we feel that the matter 

may be dealt by the authorities and for that purpose 

the applicant may submit a detail representation claiming 

his seniority within 15 days from the date of receipt 

of this order. If such representation is filed by 

the applicant within the said period, the 2nd Respondent 

shall consider the same and dispose of it by a reasoned 

order within two months thereafter. However, if the 

applicant is still aggrieved, it will be open to the 

applicant to approach the appropriate authority. 

With these directions the application is 

disposed of. Con•sider.1ng the facts and circumstances 

of the case, we however, mak no order as to costs. 

(G . 	NGLYINE 	 (D 	RUAH 
Admjnistrativ Member 	 Vice-Chairman 

J 

trd 
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(Special Attention of the Ld. Registrar of Central 

Adnil ru St rat lye T r ibun 	Guwah ati 

CWL1 

C.,SO NO. 0. A. 127/95 

II 

1 • 	.JO4ft\991 

Shri Nan!  Gopal Dob 	.. Applicant/Petitioner 

Versus 

Union of Midia & 	 .. Respondents. 
Others. 

1.A;lth due respect the I ollSwing is humy submitted 

on 1 half of the petitioner :- 

That the aforesaid case has been fixed for hearing on the 10tia_ 
July, 1997 at Giiwcthat 1. 

That, during the last 0CC asiOn, it was submitted that the afore-
sold case may be listed for hearing at Agartala. 

T1th, the petitioner has already spent a lot of money since 
institution of this CasO towards fj1ght charges of his Lawyer 
required for attending the Court on several ocsions at 

Guwahati from Agartola and the iotitioner is virtually exhausted 
fitiancially. 

-i-. That, for the present, the petitioner could not afford any oun 
of money to meet the expenditure for attending the Court by 

his Lawyer. 

In this circ1.stancos, it ishi.mibly prayed that Your 
Honour may be graciously Pleased to adjourn the hearing on the 
10th July, 1997 and fix a date of hearing at Agartol a on any date 
convenient to the son' 1Q. e Central Adinird.stratjvo T ribunal; 
otherwise, the petitioner may sustain irreparable loss, 

for which act of your kindness, the petitioner, as in duty bound, 
shall ever pray. 

Dated Agartala, 
The 9th July, 1997 

7I1O1t 
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3 	 F1iriLsrRy oP flcit APPAIn/Gin, MAwjJy 

OFflE rV50=10ENERAL, JNDLfk 

C' 

To 	
•. 

•.'•-. 
,f 1 	 (, 

Subject:- 

'T f, ft  ON 2/A 
Jvepy 	V21  

Shri I3abu Lal, 
Dy. Director of Census Operations, 
Tripura, 
gartela. 

CA. t.127/95/3046 filed by Shri. N. 
CAT, Cuwahati. 

singh Poac3, 

Deb in the 

I am directed to refer to your lett*  0C-18017/2/ 
9-r- . t dtec3 18.12.95 on the above subject and t4 say that the 
cr]o: f reversion of Shri N.C. Deb to the post of 4JDC, and 
apixinLont f Srnt. Debbarma on the post of Assist t may be revoked 
i.meii.te1y and C?T, uwahati Bench may also be in rmed accordigly 0  
It h a1c been further decided that the ad-hoc a intrnent of 

IiLJ. 	 may not be extended further and actio for regular 
jxintment In accordance with the Recruitment Rul may be initiated 

inneciiateJy. 

2. 	 This Issues with the approval of RG 

Your4 faithfully, 

C K.ItIVEKANAND 
DEPlf Y DIRECrOR 
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(See Rule 10) 

04- - , No.l]9!5 

4PPL1CATION UNDER SECTION 39  OF THE ADHINISTRATIVE TRIBUNjL 

Title of the Case s 

ShrI N. G, Deb •.. • • • • e 	ii • • • • a a • • • • . . . • . . . . . . . PPLICftNT. 

Verug.. 

Union of India&others ......I..S.......I..S..S..RESPONDITS •  

N D E X 

Sl.No. Description of docunients relied upon 	- Page No. 

Appl1cation 

Arinexure - &Copy of order No.A. 3.101W2/79-Estt 
dated 4.3.91 promotIng the ipplIcant 

Annexure B Copy of Order No.4.11013/2p79..Egtt 
dated 4.3.91 promoting the Respondent 
No.4 

Axinexure — C Copy of Finel SeniorIty List 
dated 7.10.82 

binexure D Copy of the Order No,41015/2/9Estt, 
dated311, 12.93 reverting the Respon. 
dent No.4 

Annexure - E Copp of the Order No.A. 11013/2/79. 
Estt. dated 21.6.95 reverting the 
applicant. 

Annexure F Copy of the Order No.A, 11013/3/79.. 
Estt, dated 21.6.95 — promoting the 
Respondent No.4. 

dnnexure.. 0 Copy of appeal dated 24.6.95, 

1nnexure — I Copy of Pos tal ReceIpt per Speed 
Post. 

(Cftmexure -4 Ap)-. 
1) 

J \[ 
Signature of the App1Ica' 

SsaSsSSSI,as..,.s..a. . 
lbr use in Tribun.'s Office. 

Date of Filing : 
OR 

Date of receipt by 
Postal Registration $ 



IN THE CENTRAL AJ)}IINTh TRATIVE TRIBUNAL 

WWYATI BCR 8 WWA1ATI 

0, !" No,. . . • I I • S $ S ./]99_5 

r 
cJ 

&k1  
(M application under Section 29 ot the Mministrative 

Tribunal. Act, 2985). 

H. BETWEEN 

Nan Gopal Dab 	 Applicant. 

AND 

1. Union of Ifldi 

..represe&ted by.. 

the Secrtary, 

Ministri of Ibine AffaIrs, 

Government of India, 

New Delhi 11011; 

/2* The Regis trai Genezal, India, 

Kotab ThUse Anflexe, 

WA, Nafl:Singh Ibad, 

New DelhI 110011; 

t3"The Directorof Census 0peration 

Tripura, 
Krisbnanagar Nutanpalhi, 
Agartala - 799 0019 
District West Tripura; 

4. Smt Serbani Dab Baxnia, 

Office of the Director of Census Operations,7 -rc/ 

Krishnanagar Nutanpelli, 
Agarta1.. 799 001 
District West Ti'Ipura. 

• RPONDTS•  

COnt.69004/2 
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1. Particulars of the Applicant S 

—: 	2 

N&ne of the Applicant s.. Nani (bp. Deb 

Name of father s.. 	Late Surandra Chandra Deb 

III, Age of the applic ant s.. About 52 years. 

No Des ignat ion and perti-
culars of Office (Name 
and stntion) in which 
employed or was last 
employed before ceasing 
to be in service 	ii. Upper Division Clerk, 

Office of the Director of 

Census OperatIons, Tripura, 

&garta].a, Krishnanager Nutenp].lj 

P00  Agartala : PIN 799 001 

District West Trpura. 

Office address $ Shri Nani GDpal Deb, 

Office of the Director of 

Census Operations, Tripura, 

Agartala, Krishnanagar Nutanpa].li 

P.O. Agartala s PIN 799 001 

District West Tripura. 

Shri Nani (bps]. Deb, 

Village Charidrapur, 

P.O. Rashambagen ..VIJ. Khayerpur, 

PIN 799 008 s Dist West Tripura, 

Address for serving 

Notices z 

24, PartIculars of the Respondentsz 

I. H&ne of the Respondents s (a). Union of India; 

W. Registrar General, India; 

(c). Director of Census 
Operations s Tripura; 

cort....p/3 



c) 

(d). Sinti. Sarbanl D4b Barma," 
Direetorte of Consu' 
Operations, Tripura; 

3 z- 

fl, Name of the father : tes not arise 

for (a), (b) and (c) 

(d) - 

 

Not known. 

LU. Age of the Respondents: Ibas not arise 

for (a), (b).. and (c) 

(d) 	bout 42 years. 

Designation & ParticU. Director of Census Operations, 
lars of Office (name 	Tripura : Agart&.a : 

and station) in which Krishnanagar Nutanpalli, 
employed : 	

P.O* i.grtaia : PflI - 799 001, 

District.. West Tripura. 

Office Address : 	(a) Union of Ifldi - 
..represented by.. 
the Secretary, 
Ministry of Ibmne Affairs, 
New Delhi.. 110011; 

The Registrar General, India, 
Koteii }buse Annexa g  
2/A9  Man Singh Road, 
New DelhI.. 110011; 

The Director of Census 
Operations, Tripura, 
Krishnanagar Nutanpaili, 
P.O. Agartala- 7990019 
District - West Tripura; 

Smti Sarbani Deb Bex'ma, 

Directorate of Census 

OperatIons : Tripura : 
coat.....  
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Krishrianagr Nutanpalli, 
P.O. AgartaLa PD( 799001, 
District - West Tripura. 

VI. Address for service 

of Notices s 	 As above 

The Order No. 11013/2/79-Bgtt. 

dated 21.6,95,issued from the 

Office of the Director of 

Census Operations, Tripura 

under the signature of the 

Deputy 01rector of Cøngug 

Operations $ Tripura so 

reverting the Appl±cant to 

the post of Upper Division 

Clerk of Census Operations, 

Tripura - (.Ane,cre 1.) 

A N D 

The Order No.A.13.013/2/79/ 

Egtt. dated 21.6.95 issued 

from the Office of the Direc-

tor of Census Operations, 

Tripura under the signature 

of the Deputy Diradtor of 

Census Operations, Tripura - 

promoting the Respondent No.4 

to the post of Assistant of 

Census Operations : Tripura 

(Annexux'e 	F). 

cont. . 

3. PertIculars of the Order 

agtinst 4iich the Appl1.. 

cation is made •: 



I. 
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4. Subject in brief s 

(1). 	The Petitioner while holding the post of Upper 

DiViSIOA Clerk (oip C) under the establishment of the Office  

of the Director of Census Operations, Pripura was promoted 

to the post of Assistant by Order NO.A.11013/2/79_E9t%. dated 

4.391 by the Respondent No.3 on the recommendation of the 

DepartjentL Promotion Committee, on &d hoc basis in the scale 

of Rs.1400.2300/... On the same date i.e. on 4.3,91 by aixther 

order No.A. 1]O13/.2/79-stt. dated 4.3,91, the Respondent N6.4, 

at Upper Division Clark was also promoted to the post of Ibact 

Clark by the Respondent No.3 on the recommendation of the 

Departmental Promotion Committee, in the scale of Re. 1400-2300/... 

(II). The Rospondent N6.4 is junIor to the Petitioner as 

per Final SenIority List published on 7.10. 3983, The Respondent 

No.4 was reverted to the post of Upper Division Clerk from the 

afternoon of 31. ]2.93 consequent upon expiry of sanction of the 

]991-Census post held by her. 

On 21.6.3995 the Petitioner was reverted from the 

post of Assistant to the post of Upper Division Clerk and on 

the same date Respondent N6.4 1 who is junior to the Petitioner, 

was promoted to the post of Assistant. 

cont. 
,. . .p/6 
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3urisdiotiofl of the Tribunel. :. 

The ipplicant declares that the subject mattel' 

Of the petition and provisions of Rules against which he wants 

redressal is within the jurisdiction of the lbn'ble 'ibuna1. 

Limitation :- 

* epplic ant further declares that the application 

is 4thin the limitation prescribed in Section 21 of the Centa1 

Mininlstrative Tribunal Act, 1985. 

7, Facts of 

(i). The Petitioner is a citizen of India. 

(ii), The Petitioner while holding the permanent post 

of Upper Division Clerk in the Directorate of 

Census Operations, Tripura under the Respondent 

19o.39  was promoted to the post of Assistant on 

ad..hoc basis on the reconunendation of the 

Departmental Promotion Committee by Order No. 

A.11013/2/79. 3stt., dated 4.3.1991 issued by 

the Respondent No.3, 

That, on the seine date i.e. on 4.3.1991 the 

Respondent N6.4 who is junior to the Petitioner 

COflt ..... p/7 
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was also promoted on ad-hoc basis to the post 

of ibad Clerk in the pay..iscale of Rs.1400..2300/ 

by order No.A.11012/2/79Estt. dated 4.3.91 

Issued by the Respondent N6.3. 

Copy of the promotion Orders referred to 

above are aWlexed herewith and zñnrked as 

	

NEX3.... a 	 A and B respectively. 

That, the Respondent No.4 is junior to the 

PetitIoner as per Fiiial SeniorIty List of Upper 

DIvision Clerks (Group C) under the Establishment 

of the Office of the Director of Census Operations, 

Tripura as published by the Respondent N6.3 on 

7.10.1983. 

Copy of the Final Seniority List dated 

7,10, 2983 is annexed herewith and marked 

	

C. 	 ANNSZJRZ . C 

That, by Order No.41015/W92..stt., dated 31.12.93 

Issued by the Respondent No.3, the Respondent No.4 

was reverted to her parent post of Upper Djsjon 

Clerk with effect from the afternoon of 31.12.93 

consequent upon the expiry of the sanction of the 

1991.Census post held by her. 

Copy of the aforisaid reversion order dated 
D. 	 31.12.93 j5 annexed and marked 	xrjm - D. 
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(v), 	That, by Order, No.A.UO13/W79stt. dated 

21.6.29952  the Petitioner Was reverted to the 

post of Upper DivisIon Clark with effect from 

the afternoon of 21.6.2995 by the Respondent 

No.3 most arbItrarily, capriciously and in a 

biased manner vitiDut assigning any reason. 

Copy of the said reversion Order is 

NEX Be 	 annexed herewith and marked ANNEVRE .• 

2]/6/95 

(vii). That, on the same date i.e. on 21.6.2995 by 

Order No.A.11013/3/79-stt. dated 21.6,2995, 

the Respondent No.3 most illegally and sirwing 

blasness towards the Respondent No.4 promoted her 

to the post of Mslstarit in the scale of pay of 

Rs • 1400- 22i00/- which was beIng hold by the 

Pet!ttoner. It may be mentioned that there is 

only one post of Mslstant In the Directorate of 

Copy of the aibrosaid Order of promotion 

dated 21.6.95 is annexed and marked 

NX — F. 
2)/6/95 

AN N1JR - F. 

(vii). That, the Respondent No.3 has exhibited his 

arbitrariness and most Illegall.y reverted the 

cont.. 0. 0 
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Petitioner without assigning any reason and 

promoted the Respondent No.4 most illegally 

and in b ±ased manner. 

(viii), That, the Pet1toner against his illegal reversion 

submitted an appeal to the Respondent No.2 on 

24,b6.1995 by Speed Post and also served a copy of 

such appeal to the Respondent N0.3, The Petitioner 

having Pev±e& no reply from the Respondent N0.2 

asa Petto4sr is filIng the present petition 

before the Ibn'ble Tribunal, 

Copy of the APPOal and the Postal receIpt 

of the Speed Post are annexed and marked 

NEX a & G/1. 	 ANNEXURN - G and a/i respectively. 

24/6/95 & 24/6/95. (K) 
TfC - 	 4 - 	c-I : 	a /}6s sk'# alit  

. (, i 	.2- 3 

Details remedies exhausted s- 

The Petitioner filed appeal to the Respondent No.2 

on 2496.95 (Mnexure C) but without any response 

Matters not previously filed or 

pndIng before any other Court :- 

The Applicant further declares that he did not 

previously file appiteation before any Court In 

respect of this matter In the present application 

and no such apPlicatIon, suit or writ is pending 
before any Bench of the Tribunal or Court. 



t 
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30. Relief/RelIefs sought I. 

The Petitioner prays fbi' : 

(1). 	admitting the petition for hearing, 

call for records .aa 
after bearing both the parties 

(il)* 	a declaration that the Order of reversion 

passed by the Respondent No.3 oh 21.64,95.. 

(Jnnexure.. ) Is illegal and void 

ab-irLitio; 

(iii)* a declaration that the Order of promotion 

of the Respondent No.4 passed by the 

Respondent N0.3 on 21.6.95 (tnne*ire F) 

is illegal and without any,  effect; 

(iv). 	a declaration that the Petitioner shall 

be deemed to be in continued service in 

the post of the As sis t ant from uhich 

post he was illegally reverted on 21.6.95; 

W. 	other relief or relIefs the PetitIoner 

is entitled to, 

11. Particulars of Postal Order/ 

Bank Draft in respect of 

application Fees S.. 

1. Number of Indian Postal 	13 6 526fl 
Order/Bank Draft $ 	4. I 

II. Nne of issuing Post Offlce/ 	cth4J 

Banks 	 (1 
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UI. Date of issue of the 
Postal Order/Bank Draft $ 	

jc,1cb 

IV, Post Office/Bank at WhIch 
payable : 

12. List of the Enclosures $N 

(1). Copy of the Order No.tt.1LO]3/2/79_istt, 
dated 4,3,91, issued by the Deputy 
Director of Cengug Operations,Tripura, 
prtingthepp1Icrit 	 AS 

(2)9 Copy of the Order No. A. 1101W2/79.!stt, 
dated 4.3.919 issued by the Deputy 
Director of Census Operations,Tripura, 
promoting the Respondent No.4 ......,NNEXIJRE B •  

(3), Copy 01 the Final Seniority LIst dated 
7.30.839  issued by the Respondent No.3 

1NEJRE - C. 
(4). Copy of the Order NO,41015/2/92.Egtt, 

dated 31. 12.93, issued by the Respdt 
No.3 reverting Respondent No.4.,...,.pJNEXIJRE 

(5), Copy of the Order No,A.1101W2/79..stt, 
dated 21.6.959  issued by the Respdt. 
No.3 reverting the App].ic ant  

(6). Copy of the Order NO.A.13013/3/79..Egtt, 
dated 21.6,959  promotIng the Respdt. 
No.4 .... 	 ,...... AJNEXIJRE 	F, 

(7), Copy of the Ippeal dated 24.6.95 
submitted by the Applicant ......... ANEJRE G. 

(8). Copy of the Postal receipt of Speed 
Post dated 24,6 995 	 iJNE7JrtE1. 0,/1. 

c) CO1J -Q+ cLJ 	. 



cL 
H 

as 	12 	z. 

(9). Indian Posta]. Order for Rs.5O/ 

(io). Vak&atnama. 

VERI  

I, 	'3bri Nani Gopal Deb, son of late 

Surendra Chandra Deb, aged about 52 years q  resident of Chandrapur, 

P. S. E&st 1garta1a, District - West Tripura, do hereby verify 

that the contents of piragraphs 1 to 8 are true to my personal 

knor1edga and belief and the rest of the foregoing applLcation 

are my humble submIssion and prayer  and that I have not suppressed 

any material, fact, 

Dated $  

the .i:. ...July, 3995. 
	 Signature of the .Applicant. 

'Is..... 



• •-: /3 	 4ivx5<j. 

C,vmt •f Jndi.a 
?;in:Lcty,  tf R emo Affairs 

)j''j. of Cas"11;7, Opertti#n 
Tr:I.purE. 

Dtcl,Agtrtr1n th• 	4 MaR 199 , 

-4 

On thc j 	 of tho D 	'tznèrit; Protion c4mmittCV, Shvi uri GpLl. T  Lb U 4Cie1k ii the l)1ct,.t. if CEh m)r Cpr t I o'" 	, i h(:' by ;Lppointodby I pr,n , tiqn øx) 	bh ri 	jui y tcthrary bi ar ti:tnt in th p.y 	of for . pr; 	of ;) (sJi) acnth with QffOc1 £rO 	3. 1 9911 
2 	91 	;iy 	b: ;C:ixc 	tisp' norJ. 

1ho ljhc poniot:Lon of Shr'i. Lthtil Gop.l Dob, tJ.D C2k to the post, of 	 dll not éonfør on him any Clt1it. 'oV rQl21r ppo:uict to tht post of cl.tnt. The 
P"106  of 	rio rncl(nd by hin to thcl poI cf A1tt on 	hoc biti wifl, not count, tor the purpo 	of proxaotjorj to th•€ next hght.r gre.i, Shri iu- i Gopl Dtb uiay bo reVcrtccl t1; riy tiCif 	 di. 	'ction ofthe ccmp.tcnt utb'ri.t.y i.1.but tij:'u,', ny rcton bercfoj', 

I di.j i)eb AJ etcrtzd gtgijn 	t1eo of A1tr)t crte.d ii •Eg1onai, ThbuLatjøn CTffico ài the Dircctorc.t,c of 'on L")m'mt on r; ,TrJ•pt 't'1n cnr ccton with 1 91C 
di11 1990. 

I 	1 	
/ 

I 	•J 	
• 

(NCoDtttc) 
£.'zputy Dir.ctor. 

CQpy tc  

\1-; 	sors C(fl(J.y Ed.. 

2, Tx P4y & A C Coun ts,  0ficr(9thu) 14i.nit.ry of 
Jrie Jfi'rir: 	w Dthi, 

, Atuntz $E 	on/Pr3r1rU file. ' 

Deputy Dii''ctor0 

PA 

11 
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'V 

JcI:utv L/IL'CCLOX.I 

OVCrflt;0it of -fl1ic. 
Of ikr 	fcj of ci; CporCLjoz 

LIIC 	, 4 	:99i 

Cntj
of, thc 	rrit 	Prooj 

Cäitt,ob, 	 Lcb &I'I 	Umii4C 	i 

	

jcrk 	fl tho 

	

torcto IDf Ccn:; 	('r,crtonz rij)urc i C bJ' j)1tj0 	
C Pttl'ci 

	

:i 	tc 	 y tXi' 	ry bi ii t 	p4:y 	of f 23O/4. i'or 	
of ( () 61)t1) ViLII 

	

be i u:c c. 	zio1'tJ ru1cG., 3. zc 	iro,o tjc,i of  
of ij 	 no ccj' 	on 

1301 ny c1zjj rc•r 	
to t1i 	ot of

ly,cicm. Le 1rio of 	rccrc 	'iicr to t:ae 
rc 	o1'. 	cic 	on 	bj 	j ho count for 
the fl  pui'p0 	c 	•lorit, 	the 	of iIcd C1Csk o 
for t.iii;: 	ti'; 	

of rIxc)tjfl to, Lhc zcx t 	11i 	rdc. 
t. 	 .cb L.r 	y be rcv' 	 y 	t thc 

of nc 	
tho-j 	w1t!o Cny rocoon t.h refo r 

4. 
L 	

1• 	CflL(r 	
t1c 	Of 

	

tCi v: 	C1rr Jc.ra1,j(.jL 
10 .2/';/,. 	

1990 

tt.) 
11 'CCtOF, 

L.Opy 	) 

1 	J:r  

Ii•:: 	
'CCo; 

C'tfccr(GcnCL1 	
o •, C1 LC1h I . 
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NotA 2:10 ,'l 74-'tt- (Vol II) (Pert) 
GovrJ)m. of India 

fttnisi:ry of Ucm Affairs 
Dirctot of Cnsw Oprationa 

Trirura 

Dated1 Agirtala, the 7.10,83 

MEMORANDUM 

I, 	ort -,J.nuajc)rQ tii Djre(tor.ate letter of even 
: 	 the final seniority ljt 

Of tJ.D C1e5: as on '3 1, 7 ,1 981 is hereby Issued after
,  

cref1)1 consideriition  of tll rprfltatj on receiveó 
in rply to th draft seniority lit rferr to above.  

/ 
( S. k,'ia)rabotty 

Djrtor of Census Cperatjos 
Pripura 

All CCflC!Ifl., 

(:1 

.. .. 

	 •- 
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Sazl:1 Leh:a 	who is at rr 	icjtj aajnst the post o Head C10 
	ad00 basj8 is horb reVc.rted to her. pare 	cl; o Uer ij_ Ck Offect from the 	tor) 	Of 3I.23 onsequ 	uponexpjry 

Of 3anCtio of th 1 991 C5 	
Dost hold y he 

Her 	w i: be :L: 

T.jretor c tu 	tjj 	T to 	 rjpu. Cop- 	:• 	

i I 	
Geirzi Indjain

of lot tor dated 17 2 	Si 	 12 • 1993, nt • !'a 	ria 
3 •').;oitj-.-,r.t 	

l.i/Accouts Sec .On/poroo1 filo/ ar1 fL.i, 	 - 

A istaiit Director of C1 	
Ortions,Trjpit 

61  il 
I4Ii—J 

dV 
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:1 	I 
No.A,1 101 3,'2/79-.Esl;.. 
GovriflCflt; ofi Indi;t 

	

.xLtry of. Thm P 	J.rc 
of Ofl:Uo 01 .i';1 %iI 

Trit,ur:. 
21 JUR 1995 

- 

• 	8ii Nt Gop1 Lb who J.r, at precent officiating 

agin:;t thc. poct of jc;itnt on 1-hoc bazir, io hereby 

revcrtc(1 to 1iL parent pdt. of Upol' viion.Qrk with 

t tic,  nfto3floo1O2i.6.1995. 

Th.::. py will brA fixd ac 	r noxniJ. ru1c.. 
I 	 • 	 I 	• 

4 	 1/ 
•1 	

.1 	• 	 (BABIJ LAL) 
H 

CflU 0pratiofl,: Tru¼. 
Cc)p3r tc); •. 	-. 	- 	 I 

1, :..Lti 	Gr! Dcb Acs3t: 

2. :poit;c:t IL1/Account Section/Porconi 
• 	 I 

Dbuty Dii otor of 
Comm.-pCrtion, Tripura. 

41 
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Of Jidia 
,:IjL, trr of 1ho Affa:L r 

O. Cd'enzun Opel L1.on  0. 

	

V 	0 R 1) E R 

Sm 1.1. 3arb.n.:t. DebbV1Taa tir3r tavidon cacrk of thic 
mrøtortt' i: hirby ppcint1 on promotion ci adhoc b .,.voi C.  
for I.,  pxiod of 	nc)nth. from t 	(ite oil ir joining to 
tht pol; of k lc:tani; in tht. srLe of pay of .1+OOO-18OO.- 
E0-2300/. 	 V 

2 • 	H€r 	rii]. bc f:xc'd 	p€r normt'i ru1c. 

3. 	T1 	a6110C t. ;':'c mot.L r,i of Sitti . S:trbni D 	rma , U .  D. 
Clerk to UO po:l; o.' A:tctont will not confer on kr nr 
cla.m for r.u].i' I)pQi.1trJ(:fl 	to tii poet of Acistjit. T1 
pr.o.i of 	•i' 	•iidoi ('(1 b,t 1m' in t, 	:pot of 	it,ant 
CII ad-boa bi..:.tc will rict b •ouo1;€'i fox tki pUpOc of enio- 

in the ,.t :Io of J:;ibwt or for tho purpoce i5fprcmiotiori 
to the next II.1.ic' ;i'a 	bi. 	bbxImt bo revcrted at 
vily tinic 	l; 	d:.ci '.tn c C 	copt€n t autiority wit.hout 

'iin 	ny 	ti .'qt Car. 

1 

	

V 	
( i3BULjL ) 

I:puty Director of V  

Copy to;- 
Cn3u Operfttionc, Tripur.. 

I 	rjj • Ss;,'0aT1i Dtba1tjV 	U D. (3,rk. 
2 . 	 ; S.t:t On/PE'.4 'GOnnJ. Ii1/Gu,rd fi.lo 

Dpuy Dirctcr C T 
- 	

°' OpErationc,Tripura. 

C 

11-~ 
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I 
y 	 - --- L 

N 

101  

( ' Ir e  

a RciBtra1' t.-inerL, nii 
11 91.S 0 

2JA, I iingb 
po11J1cLQiLi 

/ 

tLbjoc1.' ir i'ppczU. a;Lnt t1e reversion 
Order UO. A 1103/2/79 8tt .  
drtd 21 .6.1995 SI fri N • G. 
Dob aici protaetirn Oror go. 
A*1t013/2J79Stt* dttd 21.6.95 
*1 m U • S. ctrbcLni Dot Jara, 
iiued by to Deputy Director of 

	

Cen3Us Operativfl, Tripura,
%jnrtla' 	 -_I L!) 

sir, 
ith .uc respec1 rxc1 huinbio 3Ub1iI3SiOfl I bo 

to ajiwil tn 	ur kind kifl'uI for  favur of your kind 

perwial ix1athOti( r1ofcnsir1ori ng the Loll Owing 

ia ctn rx). eir en tnnce 	- 	 - 

That, th psts of Road Clark and Asietaflt 

are the iiinticL1 haville the Sama scU.o. 

20 	 2 h. z. I  ac c or i ng to the R o crui tuoflt Rulos I or 

bot1i 	Lho ots, the I oocor 	ost I tr pr%ati0fl for 

rroiti In t 	tho p-Dst. 	f' 	$1od Clerk and ASsiStiflt is 

upp r :ivil:1 n CL r- 

3' 	Thct, cuerding tQ ,  the noniority List circu 

atud. fin&1y vdo Wa,rnriduzn 	• i .2301 8/1/7+—istt. 

( - 1.JI)(Frtf) dated 7.10.193 by tho Director of Census 

Uporflti)flS, .ripn a ay posiion is at 1 • 1Os + 4U 

tIat of 	ti • rrbnni Deb 	at 6 being the dates 

apjintcnt of ourselves are 26.39 	and 24.6.1271+ 

Thus 	iarbani Deb arna is pretty 

junior t Z!1C 
:f ti :. onirti ,1st 	:it<d 	.10. i,a3 s annoxo 

:lK. nJte. 
to F12 



4. a 	a 

• 	 iX 	tho 

r i 	 D uraL/ 	tor 1 rar 

bs v1do ujyll or 	I Oi3/2/7).h8tt' u,LtCd L. 3a 1991 

aixI 	1 li nvobCvn cmtn.tin, 	t1?i 	3r0110 pt till 1 hce 

boon ilJ.u;&J.;y rd ar1triLly revortau t. 9 tho pest C 

Uppor iiv:Lrn ci:rk wiUi af fact from 21 	.1995. 

(C.1 of 	1. rdor ãatc 	 4c3a190)1 is unoxod 

mrLrkJ1 r84\U':UrO :' ) 

]it, :t;k • 	i. r:t 	'rja 1wi boon prrntoc 

ti I. ho 	ft 	 w tb. 	'ct rrm Lf.3. 1991 vo 

r1or N. t 1i0i3/2/7ia'ist. dntod 1.3.1991 on an td- 

brsis 	n a to 	rrtry br5iS t i.ssued by the 

Deputy £)i'C,Ct"X 	O(1WU 	 jii U"CIt Ati: 

(Copy vi iirucr (ttod L i3e 1991 J. 	trnoxod nnd mctrtid as 

/fl; 	 $ ) a 

Jb:tbq,U3rItly, CiflSCqU(flt U'Xi  O. try of tm 

ct n al , 	.c 11-;wus 	i; t , 	n rbani. Dob 

33flC'fla who u, r 1cl ii. n 	hc p.1; o.i 	CLrk 1'rom tio 

; ,,U.1 0Lrtc :1 • • 	3 19 1 1d txon rovoru tj i.or param 

st V1JpQI jivi. f j 	:Lcr: I J,1,tA i o1I()Ct .Lr 	tho 1ter- 

I1u d1' 31.12 199. boi ng juxWr to ie 

y f 	cjrdcr in 	31. i2 1993 13 mOXOd cW(I 

ivirked cs  

• 	t 	flJ 1.)( p(rti.1cnt tO iOflt.ifl t,lTt 	I hvo 

bcon cuxiti t th 	v't o 4;'istnnt bond rvtcr 

the 	rvars..0 	•i La 	irthuii Lob 	.uinr boing 1 

LS hor. 

I 
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Qo;y J.ng wtja t3 
pies i the Ordors 

tcnt, inm1 trtX or osald Appo,i t o  
floj i;t1y I'lrQ ctir f Conus OPcrcttjiis s 1rpux', 
frtj for 	 cri(l nococ7 tCtj. 
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Sped Post Charget 
 

Ilk 

if 

'1 
'f DATE 

STAMP 	- 	
' ' 9 P E Eu), P OS T 



A 

	

AN 	fl 

c.  

C TO BE PLT SHED IN THE GAZETTE OF INDI. 
PART ii. ECTIOU 3 SUB-ECTJOL\!( )7 

No .4140/2 RGJd. 1 C) 
GOVERNNENT 01? INDIA  

MINISTRY OF H.0I€ FAIRB 	 3 	3I 
OFFICE OF THE REGISTRAR GENERAL, II'IIDIk  

Man 

41" 

às 

'F 

New Delhi -1 I tJ.: 

•NOTIFICATION 

(7t7 a3/C1qt 
.In Mxrcise  of the powers,conferTed by thep:oyiso 

to article 309 of the Constitution and in supersession 0L he 
Office Of the Regis'rar General, India and ex-offico Census 
Commissioner for thdia and the. of:'ices Of 	 Consus 
Operations in States and Union 1erritoies Assi3tan;/Hoad Cleric 
Rer, ruitment Rules, 198 ex

t
cept as respects things done or 

omitted to be done befø'e such supersession, the President hereby 
makes the following rules regulating the method of recruitment 
to the said po$t$ of A:jstant/Jjead Clerk in .the various Of flees 
of the'; Registrir Gener4, .InI:L a / the offices Of 'th 
Directorsof. .,Cenus. Operations in.the States and the Inion 
erritories 1amy.- 

. 

	

	Short title and comnencmcnt :'-(1) These rules may he . 
[rrar mneral a n d 'cx- 

officio Census Commissioner for India and The offices 
eThirec'tr of Census Operations in States and 

• 	UnIon territories (Assistant/Head C].erk)1ec'uitmén -t' Rules, 
'1990, 

• (2) TflM shall, come into force on the date of their 

Number of Posts c],assjfioa'i:j.on aria scaic 01 

The numb i'Fhe sc ale 
of pay attached thereto shall be as specified in columns 2 to 
4 of the Schedule annexed to these rules. 

of recruitinent age limit educational and other 
quail ii c'i: 	 iT[1t ' 
educational kind other 	Lificat:Lo., and other mtters relating 
t") the said posts shall e as specLfiod fl CO.LUflU'13 5 'ho 14 01 t}io 
Schedule aforesaid: 

Provided that the appoin'b:Ln. authority conce,rnci may, 
if it considers necessary or expedient :o to do, having regarl. 
to the circumstances of the case and for,  reasons 'to be recordëd 
in writing order any VEtC.flCy in the said posts In any of'tthe 

2/.. 	. 



I. 	

. 	 -.. 

'2 
offices to which these rules apply and in relation to whic. 
he is the appointing authority to be fil:Led by 	tran3.. 
of a peroh holdingI the uaiae post in any of the other o1J..L°cs 
to which these ru1e app1 when the person to be trnsferrod 
has made a request in writing for such tran.sfer; 

Provided further that the persons so transferred shall 
be placed below all persons already appointed on regular basis 
to the grade to which he is appointed on such t.ransfer.  

4. 	Disqualifi- No person , 

who has entered into, or contracted a marriage with 
a person ha4ng a spouse living, or 

who, having aspouselivng, has 	t.ed into, 
or contraotéd a mar"ia9e with axw ii'sQr1, shalj. be  
eiigib].e f or appoinmu 1  o j 	$1L .ost0 

Provided thai; the Central Ooërrir.int may, if satified 
that such martiage is pe'mi;sib1e wider the personal la' 
appi.cabie t üch persons and the o - her party to the marriage 
and there are other grounds for so doing 0X01)lpt any persOn 
from the operaticn of ths rule, 

5, 	Power to relax- Where the Central Government is of the 
• opinion .Tht it 'necessary or expec'lient so tp do, it may, 
by order, for reasons to be recorded in writing, relax any of the  
provisions of these rules with respct to any. class Or category 

• of persons. 

6. 	Saving:-Nothing in these rules sha:Li effect reservations, 
róla>atibn oCäo limit and other coce;si.ons requfred to be 
provided or the ond4.dats b$lcrning to the Scheduled Castes, 

Schedule.. Tribes, and other special categories of persofl3 in 
accordance, with the o4.'derti issued by the Central Government from 
time to time in this regard. 

H 
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DEC 1995 
IN THE 
	

NTRAL AVMINISTRATIVE TRIBUNAL 

- _ 

WAHATI BENCH AT GUWAHATI 

In the matte't o :- 

O.A.No. 1 21/95/ 

ShILL N.G. 1Mb 

- VS 

The UnLon oj IndALa and othe&6 

A NP 

In the matteIL oj w'L.Ltten 	atement/ 

Show eaa4e sabmLtted by the ReApondent4 

No.1.2.3 w'Ltten 6tatejnent/6how cate. 

The hambte ILepondent4 4abmLt theL't 

w'ttten statement# as 1oUoW6 :- 

That with ILegaiLd to 4tatement4 made in Pan.agnaph 1,2 & 

3(a)(b) og the appUeaUon, the ke4pondent4 have no 

comment& on them. 

That with nega&d to &ta.tements made in Paitag'taph 4(I) o 

the appUcatLon, U is t'ute that the appUeant was p'tomoted 

to the post oj A64L6tant on ad-hoc ba6L6 w.e.. 4.3.91 

agaLn&t the po&t o6 AL4tant eneated jot RegLonal 

Tabatat.Lon Oee 6et up jot 4ho'ut-tLme So& tabatatLon o 

1991 Cen6a6 Jigutes coLtcIid 'iom the 	efLd. The appiLcant 

was appoLnted on pnomotLon on ad-hoc ba6L&wJ.th the teILm6 

and condLtLon4 that " the ad-hoe pILomotLon oj Sh'tL N.G. 

Peb, U.D. Cte&k to the po6t o6 A64tôtant wLU not eonçet 
• 	

, 

V 	 on kLm any claim LOlL ILeguialt appoLntmen;ttothepo4st oL 

A66tant. 

Contd. . . .P/2. 



MM 

The pvi4od 04 ww4ce. '.tndvi.ed by h4m to the pot o 

Atant on ad-hoc ba644 wLU not count 
I 

6o& the paILpo4 

06 p'LomoUon to the net kL9hVL g'tad. Shiii N.G. Ptb may 

be uvrte.d at any time at th€ dL4c'ttUon 06 the compt.tant 

AwthokLty wUhoat a64LgnLng any 'Lea4on thekejok. 11  The post  

o6 A64L4tan.t agaA.n4t to whLck the appUcant was pnomot.e.d, 

was abotL,Me.d on 31.12.92(AN) consequent upon e.cpL'ty o 

6anct ton osç the post and Shn2 Ve.b woutd have been ne.ve.'ute.d 

on 31.12.92(AN) to the pot oj U.V. Cte.nii but he was  

adja4te.d &4 Assistant on ad-hoc ba444 uLde. o'tde.it No.A. 

11013/2/19-E6tt. dated 1.1.93 agatn6t the post oj Attnt 

n.e.se.iwe.d jo)t S.T. CandiLdate jatten uacant by pnomoUon o 
-- 

an £ncambe.nt to the post oj Head A16ttnt. 

Copy 06 p*omotLon o'Lde.t dated 4.3.91. 

(ANNEXURE-I) 

Copy o1 aboUüon oj pot oj AL4tant 

(Anne.ca,,.e-II). 

Copy oj oILdvLj...adJatment No.4.110131 

2/19-E6t. date.d 1.1 .93(Anneztui.e-JJI) 

and an e.'ct'Lact oj Ro6te& Re.gtv- 

(Annexaii.e-ZV). 

it Ls ak.the.'L 6tated that the 

)tcapondent No.4 SmU. SaitbaniL Veb Baitma(ST), U.P. Cte.xia 

was at 6o appoLnted on pnomotLon on ad-hoc ba6.ts to the 

post oj Head Cte.iiiz w.e... 4.3.91 agaLn&t the post oj Head 

Cte&k c'Leated onty jok wo'tiz oj 1991-Cen6u6. 

Contd. . . .P/3. 
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-3- 

That with itegand to 4tatement6 made in Pa'Lagftaph 4(11) o 

the appUcatLon the fte4pondent No.4 Smtz. Veb anma was 

'teve'uted Lnom the 6Lngee po4t oL Head Ctvth meant Loft 1991 

Cen6a6 to the post oL U.V. Cttt on 31.12.93(AN) açteft 

txpLity oL the stznctLon oL 1991-Cen6w4 post oj Head Cte'th 

(ANNEXLIRE-V). 

That with itegaitd to statements made in Paftagftaph 4(111) CL 

the appUcatLon, the 'te6pondent4 beg to 6tate that the 

appUcant Shni Veb would have been 'tevented to the po4t oL 

U.D. CLe'th on 31.12.92 when the po6t oj AAtant ckeated 

Loft 6hoftt-teftm tgaLn6t whLch Sh'tL Veb was pitomoted was 

aboU6hed but he was gLven beneLLt by adjuL6tLng on ad-hoc 

ba4L6 agaLn4t the Itegul alt po6t LaUen vacant which was 

'te6tftved Loft S.T. candLdate. 

At the time oL eicten.on oL ad-hoc 

peitLod CL pitomotLon oL  Shni N.G. Veb it was noticed that 

'te6pondent No.4 SmtL. Veb Bvtma, U.D. Cteftli beLng a S.T. 

candLdcte was Laity eUgtbte Loft pitomotLon to the po6t oL 

A6L6tant whcLh was occupiled by ShnL N.G. Veb, U.D. Cteftk 

(Geneftat). In view oL cmptementatLon  CL the Ln6tftactLon4 

CL the Govt. oL 1ndLa L&aed Lftom time to time Loft Sitting 

up oL the lte4elwed vacanaLe4 the iincambent S.T. candiLdate 

was .teptaced aLthough Smtt. Veb Baftma was janLo't to the 

appU cant but was entctted to get the beneLct  of 

lte6eftvatLon quota. Hence, the appUcant has no ctaLm Loft 
-----.-, 

pftomotLon to the po4t oL A66L4tant which L6 lte4eftued Loft 

S.T. candLdate and the appUcatLon L6 Uabte to be 

dL6mL44 ed. 

Contd... . .P/4. 
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That with ite.gaitd to statements made. in Panagitaph 5,6 g 7(j) 

oj the apptteatA.on, the ne.6ponde.nt6 have no eomme.nta on 

them. 

That With ne.galtd to statement made. in Pan.agltaph 1(11) o 

the appUeatton, the lte.&ponde.nt6 have abte.ady £altnL6he.d 

the eomment6 in ptvta 2, 3 g  4 above.. 

1. 	That with itegan.d to 6tate.me.nt& made in .Paltag'Laph 1(111) g 

(IV) 06 the appUeatLon, the n.e.6ponde.nt6 have no eomrne.nt6 

on them. 

S. 	That with ne.gand to 6tate.me.nt6 made. in °Panag'utph 1(V) o 

the appUeatLon, the ne.6ponde.nt6 LUCIte. Lmpa'ttL at to 

mp1e.me.nt the n.e.4e.'tvatton potLey and pnomotiLon oj Smtt. 

Sa'tbanL De.b Banma to the po6t oj A66L4tant as the po6t was 

'Le.4e.Iwe.d ROlL S.T. eandLdate.. 

So, the £aet& stated in the said palta 

by the appUeant is not te.nabte.. The.'te was no ne.e.d o,ç 

a64LgnLng any Jte.a4on in the Ite.ue.it6Lon o'tde.lt as pelt te.Itm4 

and eondJ.tLon4 oj the, pn.omot.Lon o'tde.'t on ad-hoe ba6L6 o 

apptLeant to the po6t o6 A64Ltant. The appUeant had 

• atte.ady got the be.ne.t 6.kom 1.1.93 to 21.6.95(AN) agan&t 

the post o6 ALtant 'Le.6e.'tve.d ,o't S.T. eandLdate 

(ANNEXLIRE-VI). 

9. 	That with ite.ga.td  to 6tate.me.nt6 made, in Paltagltaph 1(VI) 04_ 

the appLLeatLon, the lte.6ponde.nt6 be.g.to 6tate that eonte.nt-

o6 this palta L4 cL.L6to'tte.d 6actA. The.lte. alte. th'te.e po6t6 o 

A46ttant6 in e.zte.nee in this VL'te.ci oltate. and the ta4t 

po4t o6 A46L6tant whi.eh is /te.6e.lwe.d £olt S.T. eand4date.ija 

he.td  by the appUcant on ad-hoe ba&L&. 

Contd.... .1'/ 

it' 
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The appLLcant his no ctaLn, So& the iLe4e'Lved po6t as he 

beLongs to a Un-iie6VLved categoity. The ne6pondent No.4 was 

pnomoted on ad-hoc ba6t6 as As4L&taat agaLn6t the poi 

ite4ehued £o't S.T. as she was eLigLbfLe Lolt pnomotton and 

beflong& to a S.T. categofl.y. 

10. 	fcatwLth Jega&dotatemen.t4 made in PanagiLaph 1(VII) g 

(VIII) oj the apptLcat.Lon, 'e4pondeIvt6 beg to State that 

the te'Lm oj ad-hoc pnomotLon oj the appUeant was not 

extended £u'uthek and appUcant was 'Levenied w.e.. 21.6.95 

LiLom the poni otc Assistant to the panent po6t Ol U.V. Ce'th 

as the post was 'Le4e'wed 	£o't 	S.T. candc.date. 	In vLew o 

the above 	£act4 the appUcatLon L6 UabfLe to be dL4mi..6ed. 

That with &egvLd to statements made in Panagitaph 1(IX), g 

g 9 o6 the appUcaüon, the ne6pondent6 have no comments 

on them. 

That with negaiLd to 4.tatement4 made in Panagnaph 10(l), 

(II), (III) £ (IV) o6 the appUcatLon nega'LdLng 'LeUe6 

6oaght JOIL, the appUcant L6 not enttUed to get any o 

'Leueç soaght £o't.. 

That wLth&egan4 to statements made in Panagitaph 10(V), o 

the appUcation the itespondents •sabmLt that the appUcatLon 

has no men.Lt and the sajne is Uabte to be dLsmLssed with 

co6t/j. 

1 
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VERIFICATiON 

I, Sh'IA. Babu Lat, Vepaty Vnectofl, MLn.L4t'ty o 

Home Aatn6, Oce oj the VVLecto'L oj Cen6a6 

Ope'uzCLon&, Tn2puka bwag competent do hekeby soLemnLy 

cleclake that the 4.tatement6 madt above in wnLt ten 

staemtnt6 a*e tnue to my Ianowtedg.e., betici and 

LnotmaUon on the ba4Ls o6 the oUi..cLaL necokd4. 

And I aign the ve4ijication oj thia 2,7/k day oi 

1995 at Ag a'ttita. 

I 	 a 

(BABOLAL) 
Oapnty Diroo r  of I 	

Trjro, 

rMl 
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• 	 No.A.11013//79stt. 	- 	 \v__ 	•• • 	 C,vcincicnt...af india 	 1/ 	? 
I4init.rysf BOM Affairz 

)ircct,rtc of Census Operations. 
Tripura. 

0 	
tcd,artala the 	MAR 1991  

On the rcce=cndati,n of the cpartncnta1 Prornotien 
Cinittcc, Shri 1an.i GopL Lcb U.L.Cicrk its tbc Lircct.rate 
of Ccnsuz Cperati.irs,Tripura, is hcrcby appintcci bf 
proo.tion ;n. adh.c basis .n a purely tcp.rary  basis as 

• Assistant in the pay zco].c of .100.4O_1800502300/' 
• 	fora -period of 6 (six) tonths with effect f'o 1f.3099 1 0. 

2. 	His py will be fiicU as per nolI3al rules. ... 
.•v '; 

	

• 	3. 	The afl-hoc proiotion of Sbri Nc.ni Gopl £cU.D10 
Clcrk to the post of Assistant will not confer onbiiw cny ,  

• clui.ni for regular ppothUent to thc post of 'Asciotont.. The 
perioi of service rcndcrcd by hick to the post of AGSisLmlt 
on oci hoc basis will not count for the purpose of pronotion: 

• 	to the ncit higher igrade. Shri Isani Gopa3. 1)eb may be 
rcvcrtcd at ony .tiic at the discretiOn of the coipetcnt 
authority without assigning any reason thcrcfor. 

1 • 	Shri icb is entertained aainst the DoSt of Ass1stant 
crcatcU for icgione1 Thbulation eiiicc of the iiircctorc.tc.. 
of Census Operations,TriPUra in conncctior with 1991-Ccfl$US Y 	0 

vidc 1cgistrar Gendral, india's sanction 10.2/c/89iRG(Ad1I) 1 

.ictcd 6.11.19900 	 .. 

	

• 	 •: 

• 	 0 • 

	 0 	 (I.(1'Ittu) 	0 

	

• 	 Leputy Director. 

	

• 	: 	
•..• 	 0 

O Copy to 	
0 

• 	 I • Persons concerned. 	 •:. 
•• 

The Pay & Accounts Cfficcr(Caflsus),}linistry of • 
1k,zic Mfcirs, Icw EeThi. 

Accounts Sect lon/Pcrslon.l file. 

	

• 	
.• 

• 	 .. 	• 	 4 	 01 

• 	

00O 	
0 	

L,cput)rCtOr. 	H" 
.00 	 ft ve 

. 

0 	

0 	 0 

0 	
•• • 	 ( BAB LAL) i 	 0 

	

0 • • 	 Deputy. Director of Cenm 
• 	• 	 • rjp 	• 	

• 	. 
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 \

No.9J2/89RG(.) 
ii C-overnert of Iniia 

cJ' : 

inistr' of jime Affa irs 

A/ v 	Office of the Reistrr General, India 

Mansingh Roarl, 
• 	 e' Delhi - 110011, 

• 	 Dated 8th bec.1 1992. 

1 40EC19S2 
To 

 

The Pay & Accounts Officer(CenSt)S), 
Ministry of He Affairs, 
AGC&M Building, 
NEW DELHI. 

3ub:- 	iboi1tirn of ternrorary Group 'A', 
'D' posts created in connection with the 1.1 - 

Census work to ran the Reulonal Office/Regional 
mabulatjor Offices in the flirectorates of Census 
Operations in States/UTS. 

I am i ctel to ConveV the sanction rf the 

PredAent to tHc 501iti0n of the uncrn,ent1oned 

ternrOrrV Group 'A', 'B'. 'C' ni '0' rotS wbc were 

cre ~
iti7rl to man the Reiiora1 Offices/TegiC'flai TaltlOfl 

Offices set in the Dictort of Censv Operti 	
L 

cOrflCLOfl 'ith the ii Census 

work we.f. th •te (s) indicated he1w :- 

critd ...... /- 

(BAB LM4 
Depaty Director of Cee,w 

Operations, Tr,,M 
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SI. 	tZme of post 	Nc' of 	oa -z rf Crr r D2tt .JVtf) .1r11 	 () 2 	of C(Wt2 	Dt fr'rr 
 continued 	n3tlOfl Orr 

77  

1. 	EFiJTY DIHECTR 1 	No.2/2/ec-RG(Ad.II) 	upto 31.12.92 	No.5/3/92-RG(/c3.II) 	31.12.92(/...) 
dt. 1.2.90 	 dt. 30.6.92 

I 	• 	 - 

.2. 	INVESTIG.'TcR 	1+1 	 -do- 	 -do-- 	 -do- 

3. 	S.t. 	 / 2' 	
-do- 	 -do- 	 -do- 

4, 	1.SI5Ti.M1' 	I / 	?o.2/2/29-G(Ad.II) 	-ao- 	 -do- 
t. 6.11.90 

,, 	USD.C. 	 i / 	-do- 	 upto 30.6.92 	No.5/3/92-RG(Ad.II) 	30.E.92(A.N.) 
dt. 28.4.92 

LD.C. 	 2 posts No.2f2/89RG 	2 posts unto 	No,5/3/92.-RG(Ad.,II) 
(i.a,II) at. 6.11.90 	30.6.92 	 dt. 28.4.92 
1 post No./2/R9-RG 	1 rr.st dr.to 	No./3/92"-RG-(/-.d.II) 	31..12,92(.\.N.) 

• (Id.IL) dt. I • 2.90 	31.12.92 	dt. 30.6.92 	 .. 

7. 	JR. STE'h) 	1 	No.2/2/89-'FtG(.II) 	upto 	6.92 	No.5/3/92-RG(IdsII) 	30.6.92(t..N.) -- 
ci t. 1.2.90 	 c3t. 2.4.92 

S. 	P20/CHCilKIfl 	i ' 	 uto 1.12.92 	No.5/3/92-RG(Ad.II) 	31.12.92(I.I.) 
at. 30.6.92 	 - 

9 	CiO'1KIiJ.R 	I 	Nc.2/2/8$-RG( 1.d.II) 	-do- 	 -do- 
-t. 16.7.90 

SUPEflVIS0F 	6 	o.2/2/89RG(1d.II) 	-do 	 -do 	 0— 

t. 6.11.90 

CCKEE 	 o- 	 -do- 	 -do- 

CG,YILE 	104 	 • o- 	 -do- 	 -do-. 	 -do- 

e oos of Investiator transfer from the Office of U.T. Chandigrh 	. 	• 
to DC.0!ripvra v ice 	der.No.27/1/90G(Ad.1I) dt.18/21-1-91.. 	• 	•. --c; 	- 	 • 

* 	. 	. 	• 	 • 	 • 	 . 	 • 	• 	
Yours fhfuI1y, 

• 	 - 	

- 

	

- 	 (I.S. T14K1JR) 
DEPUTY DIRECTOR 

Deputy Director of Censnd - 	 • 	 •• • 	 - - 



U 	' 

: 

3: 

N Delhi-li, Dte 8th Dec., 1992. 

Cy to :- 

The Directorof Census Orerations 

Finance-ill Section, Iinistry of Home Affairs, 
North B lcck, Ne'4 Delhi. 

3, 	kccounts Officer, RG 1 s Office 

 

'30 (7LII)/5o(M.Iv)t5o(M.III)/3o(Genera) Setion) 

ps to 'm/r3 to ,rc(i). 
Pindi Of'icer for Mmdi. version. 

Oraer file. 

(i.s. TEA'?I'R) 
DErUTY DIREcTOR 

(!M in 
Deputy Director of 

OPCration, Trjfl,IVR 	 $ 

I. 

LI 



• 	 •..v. 	
.- 	 ; 

A 

• 	

S 

S. 	 No.A,11O13/2f79CStt. 	 .5 

Government of india 
;5 	 Ministry .o,f Hce.14ffairS 

PirectOratO o' Gen5u q)eretions 
Tripur, 

DatOd.Agarta.1!' the 

ORR 
- - - a 

Consequciit upon abolition of the post of Assistant .  

• 	Cr6ate(1 for RocjiOnal Tabulation Office of the Dircct0rat( .  

of Onsus erjions.rlPUra as communicated by the t  
Registrar Ccnoral,India. Ministry of Home Affairs. Gova' 

mont of India, Now Delhi vide his No 2/2/89'RG(AC1 . II) 

&tcd 14.12,92 and in reference to our order of even 
numbo r, dated 8.7,92 extendinç the term of ad-hoc appolnt 

mont to the grade Of Assistant uptO 31.12.92. Shri Nani, 

Gopal .Dob, Assistant is appointed on transfer by adjustment 

for tho periOd uptO 28.2.93 on ad-hoc basis lb the identiCal 

sc1e of pay of 	 for which he 

• will not be entitled to get:any monitary benefit. His pay, 

soniorty and increment will not be disturbed. The order 

will be effective from 1.1.93  

5hri Deb, Asistaflt has been entertained acjainst 

the vacancy caused duo to reversion of Shri Amiya Kumr 

.Saha. Assistant to the post of U.D.Clork. 

kv 
(M.C.I)tta) 

Deputy DirectOr. 

Copy to :- 
Shri Nani Gopal Deb, Assistant ,DirectOrate 
of Census Ck)cratiOflS.Tripura. 

Personal file, 
Accounts 5cttOfl. 

4,Guard file. 	 . 	. 
- 

Deputy DirCCtOr. 

(  ;tY 1rA I 
• 	

• 	
• 	 • • 	

• 	
5 

• 	. 	Deputy Director 
OL Cen 

SO'lç rrfl,Jr* 

•• 	

• 	 . 	
• 

If 



Re3eryatlon B.F. 
trim prfJ,t.us 
year 

Schcdi1ea J 3ced 
Citeg 	I tribes 

I 

1. 	1 

(. 

Deputy Director of Censag  
Oflrt1 	rr,nura 

ftlSERVEDFOR JC1JEDp1,EJ) CASTES & l? ftEJI'ECT  O1 	
DIRECTqI[T ')1 CI*'U3 OPEflATQN;,Thiz 

- ••••------ L PartIculars of, recruitment made 

we Unressrve5 .T;;;T1 year 	
and point reserved for 

; Sche1ue 
I Ca3t,es/3c}dl 03  I 	 I Tribes according ?,  .' 
lit, the roster 	

. tapplicable 	I 
i;j-,---- I 

ASSISTATHEACL 

I 

- 	

- 

.i. 

i  

• 'f 

I 
1/ 	U -- 

L 
4 ( 2) T 

.4.-..- 

/. 'tc 

. ri. 



M 

— 	 T 11IT 
, rl 

	

Jf/ht1rnr he7ihO 	eorvjn c9rrled 	f 	'Signatvre if app.intiig 
.. •J: 	o sc,%r 	ferward 	 ' 	9uth.rtty •r •ther 	 fl.EM/LRKSA 

. ;.u1t not Jay 	• 	
. 	

auth,rjsed •fftcer 	I 	 '' 

. 	 'th0r 	. 	Ca9tes 	Tribes 	 I 	 . 

'Val 

' :•'L 	 ---- ,—-----+----------------.------------- --------- , 	
--L___L- • I . 

,f 	

-----. 

••'I4 

# 	 . 	------ 	--------.--., 

•*- . 	--jTc ::. •.. L• -:i[7 	.— : h 
;zftx) 

— 

• 	 . • 	 - 	tv riJz 

53 

• 	. 	 . 
I- 

• 	 .. 	 .•, 

I 

- 
* 	1 	

4 

— - 

PI.C.DMTAI 	• 

Deputy D;recr of cinstis 
AartkI 

2 

P..  

I 	— 	
.'. 	 . 	1 	•) 

(BAU LA 	
-. 	 ,;,. 

I 	 • 	
.. 

• 	 py Director of Ce • 	- 	• 

1flratjn.ic 'rnp,r,i 	 :.• 

	

1. 	": 	•i' 	 . 	 . 
• (j 	• • 4' 	 . 

i 
•1 
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' 	

d' 	• 

.kj;/: . 	. 	 No.2j,9O-RAd.II) 	 zc1, 41 - ,/L 	j? 
---. 	

GOVEi;T OF INDIA 	 v 	'— 
NINITRY OF FiO1iEAFFfJRS  

¼'N 	OFFICE OF THE RC3ISTRIR GEEPJ.L; Ii'DIA 
Y , ±.  • I' 	 ' 

\ . 	 . 2. A,i ansingh Road, 

.. 	 . 	 ,, 
U 	 . , 	 - 	New.DeIhill,the 

I• \ 	 . 

. 	. 	 ' . • \ 	 d&ted 30, November, 1993 

. 	T& 	' : 	• 	 . 	 . 

' 	.. All Directors of Census Opertiofls 	:i .• 
(inclua ing DG ((Language) Cal 	, 

/ 	Subject - Abolition o( ostscreated in coniection with 
1991 Census-Rcgrthn  

Sir 	 H •. 	

0 

I am directed tosay that all the posts which were 
created flomection with the 1991 Census, aM at present sancti3ned 
upt000 31 .12;3only. • Therefore, they will stand 1 abolishedon 
that date. In thjs cDnnectjon,  I am directed torequest you to 
take consequential - advance action_inhie_mttex 	The proposals 
for e' tensiontc. of thesa ?osEs need not besent 

Your faithfully, 
L 	

- 

(chandic Prakash ) 
. 	 sistant Director 

: 	 :•.; 	-1 

	

Copy to - 	 r r 
. 	 .. 	• 

1. C ,  A1lIepds of Dvth&onp. 
2. 	Cash SecThn .'  

1 	 Ad . III.  
L4 	A1.IV 

	

t-- Ad 	 / 
'Y:'y 	 . 	 •.0fi, 1 

1 

	

r 	 / 

r 
- 

fAiTJ LAL j  Depity Director of caym.,  

PPCtatjoas Tth.jr9 	 .. 

• 0 •  

:. 
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\'Z2 	

4 VIV E  tv (1)  

'U- 

11O1y2/7tt. 
• Gmernmat or IriUr, 

HiniGtx7 of Ihc AffrJLr't 
Dl ro c torte of Cmct •Cprrtion, 

Tlpur, 

21N95  
te,fttlzi,tIx 	- 

1ri 1zj. Gcp 	 i 	 1, tit prccnt Cf1iCittifl 

	

- 	tth3t Ux post of Aicttrt n ui—hoc bczis id,  bucby. :  
rvcrtü to Ld.o pc,rcnt post o1 Uper iviicn Clork 1th 
cffcct frti thc ftcfloo of 	 90. 

11L py 411 ba LlUd ttz per norrl zU1OG. 

S 	 ( I3AJ IJL ) 	 .-, 	•, 

	

I)cputy Director of 	• 
• 	

0 	 Ccflzaic OperUnn, Tripurz,, 	,• 

	

• 	Gopyto:. 	 S 

	

1 8 UZI },.ni Go]. Lcl, 	 S 	 '. 	 • 

r. Lppoiit1int t1icflccountc r<ct ion/perfmirl . . 

iile/(urd tile. 

-. 

Dcputy il,rector of 
Ccni Ctptrrt,icn1, iripurt. 

A 	 •1 

• 	

S 	 • 	 S.  

	

• 	 • 

4 

• 	 •• 	•• 	 • 	 - 

• 	
.. 	

/ 	
. 	

• 	 : 

Oep.. bJ  I'Uector c 
" '.en1 	• 

	

- 	• 	• 	
rat,o 	 - 

• 	 S 	 • 	 • 	
: 	 S  

	

S 	 • 



IN THE CBNBAL ADMINISTEATIVE TRIBUNAL 

Guw4aATI BENcH: GUWAHATI. 

C,A.NO4127_0F 1995 

Shri Nani Gopal Deb. 

Vezsus 

• . • Applicant. 

Union of India & 3 ors. 
. Respondents.: 

Written statement on behalf of 

Smt. Sarbani Deb Barma1  Q(,O7SkL-J 	' 

Li 

The respondent No.f states as hereunder : 

S 	 I 1 	That the applicant has no cause of action 

to file the present petition in as much as the 

answering respondent N0.4 has been entertained 

against a post reaerved for the members belonging 

• 	to Scheduled Tribe cannot have any z cause of 

action to question the appointment of the respon.. 

dent No.4 to the post of Assistant as contained 

in the order No.A 1I0I3/1/79gstt issued by the 

Goveximent of India, Ministry of Home Affairs, 

Directorate of Census Operations, Tripurs on 

21st 3une, 1995. 

Contd. .. .P/2. 
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S 4 
.2. 

ek 

20 	The statements made in paragraphs I to 3 

of the petition are all WUslals materials of 

record and as such are not denied and disputed 

by the answering respondents. 
r 

30 	With regard to the avennerits made in 

paragraph i(I) of the application it is admitted 

that the petitioner was appointed on promotion 

to the post of Assistant on ad-hoc basis by an 

order 'as contained in No.4 11013/2/79-Bstt  dated 

14,3.1991 for the post created for Regional ¶fabu- 

lation Office set up for short time for tabulation 

of 1991 Census figures collected from fields. 

The order dated 4.30991 itself shows that the 

post was created for the purpose stated in the 

order and' it further stipulated that the said 

ad-hoc appointment did, not confer any right upon 

the petitioner nor would the service rendered by 

him to the' post of Assistant on ad-hoc ba*is 

count for the purpoàe of promotion to the next 

higher grade and further that the applicant could 

be reverted at any' *X* time at the discretion 

• of the competent authority without any reason.' 

The said post of Assistant against which the 

applicant was prothoted was abolished on 31.12.1992 

(afternoon) consequent whereupon though the 

applicant was liable to be reverted, he was 

Contd...P/3. 
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adjusted as Assistant on ad-hoc basis • The z'espon-

dent No.' who was also promoted on recommendation 

of the Department of Promotion Committee was 

appointed on promotion on adhoc -  basis on a 

purely * temporaTy basis as Head clerk by an order 

as contained in N0.11013/2/79-Estt  dated )+th 

March, 1991. The respondent No,kL was however 

reverted by an order as contained in N0.4101/2/92 

..Estt dated 31st December, 1993. 

if. 	As regards the averments made in para- 

• 	 graph if(ii) it is stated that the respondent No.4 

satisfied ihe eligibility cielterlo at the time' 

when she was appointed on promotion to the post 

of Head Clerk and a post falling to the quota for 
• 	. 	 members belonging to Scheduled Tribe was available 

'but unfortunately the respondent No.if was not. 

appointed to the post which fell to haw her quota 

and further that she had the eligibility for - 

promotion to the said post. Unfortunately due to 

inadvertence the respondent No.if was not appointed 

as Assistant while she was appointed as Head 

Cle*k.c 

5. 	With reference to the averments made in 

paragraph if(III) it is stated that the petitioner 

Contd. . 
/ 
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• 

was wrongly given the benefit of extension even 

after the abolition of the post of Assistant 

to which he was promoted on )+th March, 1991 and 

even after the abolition of the said post on 

31.12.1992, though the potitioner'was liable to 

be reveted to the post of U.D.O1erk, he was 

given the benefit by adjusting him on ad-hoc 

basis against the regular post which fell vacant 

reserved for S.T. candidate, the post to which 

the petitioner was adjusted on ad-hoc basis fell 

to the quota reserved for &T.candidate and your 

petitioner being a member belonging to Scheduled 

Tribe community and was eligible for promotion, 

the petitioner, who was holding the post beyond 

the quota for the Scheduled Tribe members, was 

reverted and the respondent No.+ was appointed 

against the post reserved for &T.candidate. 

It is submitted that the respondent No) 

had been adjusted against a post falling to the 

quota of Scheduled Tribe members and as such 

inter se seniority does not have any play. The 

petitioner is not a member belonging to Scheduled 

Tribe cannot have any claim for promotion to the. 

post of Assistant which is reserved for 3,2,1  

candidate. On that ground itself the petition 

is liable to be dismissed. The applicant has no 

locus. 

Contd.. .P/5•. 
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60 	The averments made in paragraphs 5 and 

6 of the petition are an materials of law and 

submissions to the averments relating to those 

paragraphs shall be made at the time of hearing. 

7. 	The respondent No.li submits the reply 

to the averinents made in paragraph 7 as follows 

in seriatim : 

a) The aveiments made in paragraph 7(I) 

and 7(11.) of the petition are substn-

tially tiue and are admitted, it is 

however stated that the sub-paragraph 

(II) of paragraph 7 has no relevance 

In as much as the appointment to the 

post of Assistant to which the res-

pondent No.i has been appointed againe 

a post reserved for Schedule Tribe 

candidates and the inter sp seniorjt7 

to the poet of U.D.Clerk has no 
• 	

manner of application in the present 

case. The respondent No.)i however 

repeats and reiterates what have 

• 	 been stated with reference to the 

appointment of the respondent NoJ+ to 

post of Head Clerk. It is stated 

though at that relevant time the 

Contd...P/6.! 



respondent No.14 was I eligible for 
• 	 promotion to the post of Assistant, 

and a post was also available falling 

to the quota for Scheduled Tribe, 

the respondent No. 1l was inadvertently 

appointed to the post of Head Clerk 

by an order dated 14.3.1991. 

b). The averments made in paragraph 7(111) 

are made due to mis-understanding of 

the applicant to the facts and the 

law. The inter se seniority of the 

petitioner quo the respondent No. 44 

has no manner of application, the 

respondent No. 1f being a member belong 

ing to Scheduled Tribe and the post 

which the respondent No.14 has been 

appointed on promotion falls to the 

quota for Scheduled Tribe. 

a) The averments made in paragraph 7(IV) 

are Ut true. Tkixp 

• 	 d) The averments made In paragraph 7(V) 

- are not true. The petitioner had no 

right to be appointed to the post of 

• 	 V 	 Contd..P/7. 
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Assistant, be not being a member 

belonging to Scheduled Tribe. The 

petitioner was entertained to the 

post of Assistant illegally. The 

reversion of the petitioner was not 

arbitrary rather the induction of the 

petitioner was arbitray and against 

the constitutional mandate. 

e) With reference to the avertnents made 

in paragraph 7(VI) of the petition 
that the respondent No.+ was appointed 

on promotion to' the post of Assistant 

by an order passed on 21.6.1995 is 

adxitted. It is however denied and 

disputed that, there is only one post 

of Assistant in the Directorate of 

Census Operations, Tripura. In fact, 

there are 3(three) po3ts of Assistant 

in existence in the Directorate of 

Census Qperations, Tripura. The post 

which was reserved for members belong-

ing to Scheduled Tribe was held by the 

application on ad.hoc basis. He had 

no right to hold the post and as such 

he has been dily and legally reverted 

Contd. . .2/8. 
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fl"Ofll the said post and the respondent 

No.+ has been appointed to the go 
V 

	

	
said post tailing to the quota for .  

meibers belonging to Scheduled Tribe, 

f) The averments made in paragraph 7(VII) 

are all materials of record. It is 

however denied and disiited that the 

respondent NoJ+ has been most illega... 

lly appointed On promotion to the post 

of Assistant and or there is any bias. 

) The averments made in paragraph 7(VIII 

are all materials of record and the 

respondent No.Li is not related to 

the same. 	V 	

V 

8. 	The a'verments made in paragraph 8 relate 

to what: have been stated in paragraph 7(g) 

above. 	 . 

V 	 9.' 	With reference to the averments made in 

paragraph 9 of the petItion are substantially 

true. The answering respondent is not aware if 

the applicant filed any application earlier or 

riot. 

Coritd ... P/9.. 
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In the premises the application is liable 

• 	 to be dismissed. 

S.- 

• 	 VIFIC4N 

• 	 I, Smt. Sarbani Dab Bar!na, the respondent 

No.i do hereby verify that the xi statements 

made hereinabove are tnie to niy knowledge and 

the rest are my humble submissions before the 

Learned Curt, / 

• 	 • 	 • 	 - 	

• 	

cp 
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BEFORE ']I E CENUIP1 ADhIlU621AUVE 111 I BUN J 
GUWF1AL BENCH : GUWIX1I. 

NaniGopalDeb .........Applicant 

Union of India& 3 Others...... Respondents. 

In the matter of :- 

LI 

Re.-joinder submitted by the applicant 

against the written statement submitted 
• 

written statement submitted by the 
Respondent.xfo..  

j6~ x 	/..6/
Die humble petition of the applicant above named, 

most respectfully sheweth :- 

• 	

. 	 That the contention of the Respondents 1 to 3 in 

H 	
paragraph + and 10 of their written statement and the 

contention of the Respondent 1 in paragraphs 5 and 7 of her 

written statement that the post of Assistant from w hich the 

applicant was reverted is a post reserved for S.T.Candidate is 
--------------------------

wrong and motiated. 	 - 

Contd,. ..P/2. 
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The real facts are as follows :- 

2( two) posts of Assistant were created for 1981 

Census Operation and the said two posts were 

occupied by (1) Shri H.R . thow ik and (2) airi 

P.R. Brahmachari,by promotion. In 19831  sari 

H.R.thowwik was promoted to the Post of Head 

Assistant and the resultant vacancy was filled 

up by Shri H.P.Roy on promotion. In 1986, Shri 

H.B.thowmik was further promoted to the Post of 

Office &perintendent and in his place, thri 

P.R.arnachari -Assistant was promoted to the 

Post of Head Assistt. the resultant Vacancy 

df the Post of Assistant was filled up by Shri 

Ajit. Baran Das (S.C.) who was holding the post 

of Accountant, by promotion. 

(Ii) 	Fbr the 1991 Census Operation, 1(one) Post of 

Assistant and 1(one) Post of Head. Clerk were 

created.,.. .r Regionai Tab.ilation Office. Ihese 

two posts were filled up in the manner as 

folws :- 

Assistant.- Shri Na1 Gopa]. Deb (Petitioner) 

Head Clerk - ti. Sarbani Deb Brma(&T) - 

the Respondent No.4-. 

Coritd.. . 
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The pay scales of Assi stant and Head Clerk are 

the same. In the mean time, on the recommendation )+th pay 

Commission,the post of Accountant which was held by thri 

Ajit Baran Das was re-desiated to the post of Assistant 

with the pay scale of Assistant and to that Post,Shri Amiya 

Kumar Saha, Junior to the applicant, was promoted. 

Upto 31-12.-921there  were +(four) poets of 

Assistant and 1(one) post of Head Clerk in the same pay 

scale and those posts were occupied in the following manner 

in accordance with the seniority position :- 

AsSistant -Siri H.P.Roy 

ri Ajit Baran Das (S.C.). 

- iri Nai Gopal Deb (Petitioner) 

- iri Amiya Kumar Saha 

Head Clerk- ant. Sarbani Deb Barma (S.T.) 

Respdt.No. 1+. 

I With effect from 31.12.92 the post of Assistant 

and the post of Head Clerk Created for 1 991 Census Operation 

and occupied by the Petitioner and the Respondent N.t+ 

respectively were aboli shed and consequently, the Respondent 

No)+ was reverted. Ibr such abolition, .Amiya Kumar Saha, 

who is junior to the Petitioner, was reverted and the 

Petitioner occupied the post held .by the said Amiya Kumar 

Saha by adj ustment (nnexure -I IL to the Written statement 

subn. tted by Be spondents I to 3). 

Contd., . 
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v) 	Mter 31 .12.93, there remains only 3(three) post 

,f Assistant and on 21.6.95,  immediately before the 

reversion of the applicant,the posts were occupied in the 

- following manner •:- 

sari H.P.Roy - ssistat. 

Shri Ajit Baran DaS (S.C.) AsSistant. 

Shri Nani GopalDeb(ppltcant) ---Assistant. 

So, on 21.6.95,  O Point roster with regard 

to reservation quota was complete and no post for S.T. 

candidate was available to accommodate the respondent. 

Replacing the applicant by Respondent No.)+ ij3 the guise of 

filling up the reserved quota is hily illegal and against 

the settled law as pronounced by the ffon'ble Supreme Court 

that ad-hoc appothtmentee should not be replaced by another 

Ad-hoc appointee, 

Ver  ifi cation 

I,Siri NaniGopal Deb,the applicant in the above case,do 

hereby solemnly declare that the statements made in the 

above re-joinder ere true to my knowledge and belief ; and 

I sign this verification this 2JjL day of January,1996 at 

Agartala. 

r"f, IZ 



Pot 	 CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI 

In the matter' of : 

O.A. NO.127/95/3046 

Shri N.G Deb 

- Versus - 

The Uhion of India .& others 

AND 

in the matter of additional 

iritt.en statment or behalf of 

- Respondents rcrd.1,2 & 3. 

The humble respondents submit. 

their additional written 

statements as follows - 

.4 

lIh atL with reard'to the st'atements made' in the rejoinder 

by the app'licant which is mentioned in the order p'assed by the 

HOn'ble Tribunal inpara-1, the respondents beg to state that. 

there were three posts of Assistant in the Ditectorate of 

Census -  Operations, iftipura pTior, to creation of short term 

posts for 1991 CenSUS. The first. two post's were' filled up by 

Shri H.R.' Bhowmik and Shri P.R. Bralmachary General candidates 

by promotion and the frst point reserved for SC was carried 

forward to the subsaquent recruitment year. The third point 

was also filled-up by Shri H.P. Roy.a Gneral'canidate and 

the SC point was further- caried forward to the next recruitment 

year;. Shri H.R. Bhowmik, Assistant was promoted to the next 

higher post of"Héad Assistant on 1-3-85 and a post of Assistant 

f"allen vacant. The -  fourth point which was fallen vacant due to' 
promotion of Shri H'.R. Bhowmik was'. reserved for ST candidate 
as per Roster piint.. . Shri A.B. Das, SC candidat'e was appointed 
to the post of Assistant and SC point was fil,ed up and the 
fourth point reserved for ST candidate was carried-forward to k 
the subsequent recruitment year due to non-availability of ST 

candidate. Meantime two posts i.e'. one Assistant and One Head 

Clerk were- crated for 1991 Census work and Shri N.G. Deb was 

promoted on ad-hoc basis'. to the post of_Assistant and Smt"i S.  
Debbarma was promoted as Head.Clerk on ad-hoc basis on 4-3-91 
against' the 1991 Census post's 

COntd.p/2- 
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Shri P.R. Brahmachary, Assist:ant was promoted to the post 

of Head Assistant on 28-2-92 against: r:esulant vacancy due to 

promotion of Shri HIIR Bhowmik to the post' of Office Superintend-

end and one post: of Assistant fell vacant. The vacant post of ,  
Assistant was to be filled up by. carried forward reservôd point 

for ST candidate but Shri A.K. Saha General candidat'e' next'.. in 

seniority.was promoted on ad—hoc basis to the post' of' Assist:ant 

on 2-3-92, Shri NC. Deb and Smti S. Debbarma were' also offici-
ating the post of Assistant and Head Clerk on ad—hoc basis at 
that; time against the purely temporary posts' created for 191 
Census work. The post; of Assistant:, created for 1991 Census ws' 
abolished on 31-12-92 which was occuied by Shri N.G,Deb, Shr'i 

A.K. S'aha wasrevethed being a: junior most' and Shri N.G. Debi was 

adjusted against: reserved p'ost: of.Assistant; for ST candidate on 

ad—hoc basi. The Head Clerk post; created for Census work of 

1991 was also abolished on 31-12-9 and Smti Debbarma was reverted 

to the.osfr of UD..Clerk, Ati'.the time of extension of' ad—hoc • . 
period of Shri NG:..Deb it" was found that appointment of Shri fI,G 

Deb to the post of Assistant on ad—hoc basis was extended up to 
• 28-2-94 only and he was holding thei  reserved post of Assistant: 
for ST candidate and the ST candidate' was eligible for promotion 

'to the post: of Assiâtant.'Keeping in viej,of pending D.P.C. the 

	

ad—hoc period of Shri 	G. Deb was not extended further: and he was 
• reverted to the post; of U.D. Clerk'and Smti S. Debbarma the 

eli'gible.Scandida.te was promothted on ad—hoc basis: to the raserved 

post of Assi'st;ant': for ST with the view that she will be promoted 
on regular ,  basis inthepening D.PCT. Hbwever, as per instruct'io'n 
of the Registrar. General, i'ndia Smti S. Deb Barma, Assistant, has 

been reverted to her parent post of' 11.0. Clark with effect from 

2-4-1996'(AN) and action for regular: appointment to the post: of 

Assistant will be initiated. inaccordance with the rules: in the 

D.P.C. Now the post:. of Assistant is vacant with effect from 03-04-
1996. 

/ERIFtOAirIo N 

i t  hri 	
rninistry of Hbme Affairs, 

Office of the Oirector of Census Operations, Tripura being compet- 
ent do herby solemnlydeclare that the statements made above in 

written st tements are tue to my knowledge, belief and information 
on the basis of the official records, 

And t sign the Verification of this 3/1ay of 	199 
at Agartala. 	• 	

. 	 / 

DEPONENT 	Au$t*fl' at 
I 	 c.uus OprUIO TrS 


